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ORDER 

 

Per Yogesh Kumar US, Judicial Member: 

 

 The present appeal has been filed by the assessee against 

the order dated 26.03.2021 passed by the AO u/s 143(3) r.w.s. 

144C(13) of the Income Tax Act, 1961. 

 

2. The assessee has raised solitary ground of Education Cess. 

The assessee vide letter dated 07.11.2022 submitted request 

for withdrawal of appeal. 

 
3. The ld. DR has not objected for the withdrawal. 

 
4. Hence, the appeal of the assessee is dismissed as 

withdrawn. 
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5. In the result, the appeal of the assessee is dismissed. 

Order Pronounced in the Open Court on 16/11/2022. 

 Sd/- Sd/- 

 (Dr. B. R. R. Kumar)     (Yogesh Kumar US) 

    Accountant Member                           Judicial Member 
 

Dated: 16/11/2022 
*Subodh Kumar, Sr. PS* 
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